
CENTRAL ADMINISTRATIVE TRIBUNAL 

PRINCIPAL BENCH: NEW DELHI 

 
 

C.P. No.671 of 2017 
IN 

O.A. No.1311/2017 
 
 

This the 17th day of May, 2018 

 
Hon’ble Mr. Justice Dinesh Gupta, Chairman 

Hon’ble Mr. K.N.Shrivastava, Member (A) 

 
 
Dr. A.K. Belwal 

(Retd. Director) 
Group „A‟, Aged about 71 years, 
R/o 137, Sukhdev Vihar, 
P.O. Jamia Nagar, 
New Delhi-110025. 

....Applicant 
 (Applicant in person)  

 
 

VERSUS 
 
1. Shri Smraj Bhan 
 Union of India 

 Ministry of Labour & Employment 
 Labour Bureau, 
 SCO 28-29, Sector 17-A, 
 Chandigarh-160017 
 Through Director 
 

2. Ajay Mittal 
 Union of India, 

 Secretary, Department of Personnel, 
 North Block, New Delhi. 
 
3. Shri P.K. Sinha, 

 Cabinet Secretariat, 
 Rashtrapati Bhawan, 
 New Delhi 
 Director IES Cadre 
 
4. Ms. Smita Chugh 

 Member Secretary, 
 Tariff Commission, 

 Lok Nayak Bhawan, 
 7th Floor, Khan Market, 
 New Delhi.  

 .....Respondents 

(By Advocate : Shri C.S. Virk) 
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 ORDER (ORAL) 

 

K.N. Srivastava, Member (A) : 

 Heard. 

2. The Tribunal vide Order dated 27.04.2017 in OA 1311/2017 

had issued the following directions:- 

 “11.   In view of this, orders dated 28.09.2016, 

04.11.2016 and 24.03.2017 are quashed and set 
aside and the respondents are directed not to 
recover the amount of Rs.12,031/- from the 
applicant and release the leave encashment due 
to the applicant. The O.A. stands disposed of. No 
order as to costs.” 

 

3. This Contempt Petition has been filed for alleged non-

compliance of ibid directions. Status report has been filed on behalf 

of respondents where in para 6, it is stated that the applicant was 

due to get leave encashment for 78 days of earned leave and 392 

days of HPL. The encashment benefits in respect of these leaves 

have been granted to him. The total amount of leave encashment 

came to Rs.88,976/-. However, due to inadvertent mistake, he was 

paid Rs.1,01,007/- which entailed in excess of payment of 

Rs.12,031/-. It is stated in the status report that, in compliance of 

the Tribunal‟s direction, the respondents have ordered not to 

recover the excess amount of Rs.12,031/-.  The last part of the 

order dated 19.12.2017 passed by the respondents in compliance 

of the Tribunal‟s direction, specifically states so.  

 

4. In view of the above, we are satisfied that Tribunal‟s Order 

dated 27.4.2017 in OA 1311/2017 has been fully complied with by 
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the respondents and nothing survives. Accordingly, Contempt 

Petition stands disposed of. Notices issued to the respondents are 

discharged.  

 

 

(K.N.Shrivastava)                      (Justice Dinesh Gupta) 

     Member (A)                   Chairman 

 
/ravi/ 
 


